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Gvil Appeal No.3079/2000 @@
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Jawahar Lal Sazawal & Os. Appel I ant (s)
VERSUS

State of J & K & Os. Respondent (s)

(Heard by Hon’ bl e Raj endra Babu & Runa Pal, JJ.) @@

Date : 27/02/ 2002 This appeal was called on for prouncenent of
j udgnent today.

CORAM :

 BLE THE CHI EF JUSTI CE
 BLE MR, JUSTI CE SYED SHAH MOHAMMVED QUADRI
 BLE MR JUSTICE R C. LAHOTI
HON BLE MR JUSTI CE N. SANTOSH HEGDE
' BLE MR JUSTI CE DORAI SWAMY RAJU
' BLE MRS. JUSTI CE RUVA PAL
 BLE MR, JUSTI CE ARI JI T PASAYAT

For Appellant (s) Rai na, Adv.
Upadhyay, Adv.

Upadhyay, Adv.
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For Respondent (s) Ani s Suhrawardy, Adv.

The Court nmade the following ORDE R

Hon’ ble Ms.Justice Ruma Pal pronounced the judgnent
of the Court.

The appeal is allowed. Costs to be paid by the
respondent-State to the appellants jointly assessed at
Rs. 15000/ - (Rupees fifteen thousand only).

. SP1
(N.  Annapur na) (Shel 'y Sengupt a)
Court Master Court Master

Signed judgnment is placed on the file. REPORTABLEGD
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